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/f . In the Central Administrative Trlhunal
1 - Pr1n01pa1 anch, Neuw Delhi

Sy or—tt——

Regn, No, RA- 365/92 In ' Date: 4,12.1992

CA-1837./1840/90
Shri G.M. Saini and 0rss " eeso Petitioners ‘
Versus
Union of India & Ors, . eees Naspondents

CORAM: Hon'ble Mr, P.K. Kartha, Vice-Chairmapn (Judl,)
Homn'hls Mr, B.N, Dhoundiyal, Administrative Member,

1« To bs fafe:red to the Reporters or not? M
'%fﬁ' - (Judgement by Hun'bi; Me. PoKe Kartha, V.C,)
The pétitionars in this R, A, are the original
applicants in UA-18§7/90; CA-1838/90, OA-1839/90 and
0A-1840/90 which were disposed\ofnby judgement dgtea

13,11,1992, They are working in the Office of the Labour

Commissioner  under.the Delhi Administration, In thase

-(;”-\ 'DAs, they had prayed’For a declaration that the recruit-

i ment rules set out in Annexure-1 to the appliCation, are

o ~ | ' | |

L yltra virgs and illegal, and for restrainimg the respondents
41 . ‘ ’
N From confining the recruitment rules to the post of Assistant

Lahour Commissioner only to a particular class of people
holding Master's Degree in Social UWork,
2e After going through the recérds of the case and

- hearjng the learned counsel for boﬁh the gartiés; the -
Tribunal;éahe to.the conclusion that'the applicants were

!

not entitled to the relief sought by them, Accordingly,
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the applicatibns were dismissed and the interim order
sassed on 10,9,1990, was vacated,

3, On going through the R.A.,‘Ue see No error of law
apparent on the face of the judgement, The petitioners
have aléo not brought out any fresh facts warranting a

revisy of the judgement, The R,A. is, accordingly,
dismissed,
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(B.N, Dhoundiyal) | (P.K, Kartha)
Administrative Memher Vice-Chairman{Judl,)




